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to (d) There is no proposal for rationali-
lill.tion of tlle General Provident Fund, 
(Cen:ra! Sen'j.:es) Rules under considera-
t:o'1 of the Government. However. a study 
on GCleral Prov;den, Fund (Central 
Servic~~ 1 has been undertaken and field 
work for the study has been completed. 
Preparation of the study report is at pre-
sent in progress. The issue of orders is 
subject to the acceptance of the recom-
mend:nions that may be m~de in the studv. 
iT/otu/arion1 

Use of Tallow III So.,. 
3:79. Si:IRI LA.KH:,H NARAIN 

MAN! TRlPA THI 1: 
J (SHRI RAJVEER SINGH 

Will the P2.I"1E MINISTER be pleased 
to state : 

(a) whether toilet soap manufacturers 
:ire e';l:g tallow for manufacturing soap; 

(Ie) the detai~ of these manufacturers 
and their brands in which they are usin.c 
tallow; 

(c) ,he n;:mes of animals whose tallow 
is heine; used; and 

(d) \', !:!;::her t"c Government have per-
r.-:itted t~e l,se of tallow in soap manu-
~:lcturing ? 

THE MP"ISTEr.. OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
~,;EN"" OF INDUSTRIAL DEVELOP-
1I11·:-;T OF ~DF<:"'''j).IAL DEVELOP-
liEA VY INDUSTRIES (SHRIMA TI 
KRISHNA SAHI) : (a) As per available 
information, tallow is not being used in 
manufacturing soaps. 

(b) to (d) Do not arise. 

[English] 

Land COJw.>lidation 
3280. SHRI SYED SHAHABUDDIN: 

Wi.!] t'lc PP.IME MINISTER be pleased to 
state: 

(a) total number cf vilbges and the 
area of land proposed for p:-ogressive con-
s')!idation, State-wise; 

(b) the area consolidded, State-wise. 
up:o M:::.rch 31, 1993; 

( c) the progress of consolidation in 
terms of v:llages; 

(d) whether consolidation is in progress 
in all the States/Union Territories: and 

(e) the time by which the consolidation 
work !S likely to be completed? 

Tim MINISTER. OF STATE IN THE 
MINISTRY OF RURAL DEVELoPMENT 
(DEPARTMENT OF RURAl DE-
VELOPMENT) (SHRl RAMESHWAR 
THAKUR): (8) to (e) The information 
is being collected from concerned Statesl 
Union TerritOlies and will be laid on tbl' 
Table of the Hou~ 

[Translarion] 
hTegulartiies committed by D.D.A. 

3281. SHRI RAM VILAS PASWAN: 
Will the Minister of URBAN DEVE-
LOp:-.mNT be pleased to state' 

(a) whNher tbe Report of Central 
VipJhnce Commission pertaininl< to cor-
rup,:on of Rs. 45 crores in D.D.A. h:t~ 
be~I1 received by the Govcrnmf'nt and if 
so, when; 

(b) \"ihether the Government have' 
t::.ken any concrete action thereon &0 far; 
~nd 

(c) if not, the reaSOilS for the delay 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
T;m MINISTRY OF WATER RE-
SOURCES (SHRI p, K. THUNGON) : 

(a) No. Sir. However the report of the 
Centrd Vifd!ance Com':lission pertaining 
to corruption of R~. 45' crores in DDA 
was received by Delhi Development 
Autho!ity in O::tober, 1992!Februarv. 
1993. 

(b) and (c) The DDA has reported 
that the cases of 9 works, out of 16 works 
reported by Central Vigilance Commis-
sion. have been processed so far and ex· 
planation menos issued to 64 officbls 
assocIated with these 9 v:orks. The Gov· 
ernment is also contemplating administra-
tive action in respect of officers fa1lin~ 
under the disciplinary juriSdiction of tho 
Government in consultation with the 
Authority, 

[Enf,'lishl 

IWvivlil of Small S"cale lBdustriea III Ud'. 
3282. SliRI SANTOSH' KUMAR 

GANGWAR: Will the PRIME MINYS-
TER be pleased to· state • -

(a) the number of small scale units ~f 
Uttar Pradesh revived durinlt~ "i992-93 ; 
and 




